GUJARAT ACT NO. 5 OF 2003.

THE KACHCHH UNIVERSITY ACT, 2003.
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Short title
and
commencement

Definitions.

The following Act of the Gujarat Legislature, having been
assented to by the Governor on the 1% March, 2003 is hereby
published for general information.

V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO.5 OF 2003.

(First published after having received the assent of the
Governor in the “Gujarat Government Gazette’, on the 3“ March,
2003).

AN ACT

to establish and incorporate ateaching and affiliating University in the State of
Gujarat to be known as the Kachchh University.

It is hereby enacted in the Ffty-fourth Year of the Republic of India as
follows -

CHAPTER |

PRELIMINARY
1. (1)  ThisAct may be caled the Kachchh University Act, 2003,

2 This section shdl come into force a once and the remaining
provisons shal come into force on such date as the State Government may, by
notification in the Official Gazette appoint; and different dates may be appointed
for different provisons and any reference in any such provision to the date of the
commencement of this Act shall be construed as the reference to the date of coming
into force of that provision.

2. Inthis Act, unless the context otherwise requires, —
(@] "effiliated college' means a college &ffiliated under section 5 or
35;
)] "goproved inditution” means an inditution approved under
section 38;
(3) "autonomous college’, "autonomous ingditution" or "autonomous

depatment” means a college, inditution or depatment  which
exercise the powers under section 44,

(€] "college’ mears a degree college or an affiliated college teaching
any of the courses leading to a diploma or a degree;

5 "degree college’ means an dfiliated college which is authorised to
submit its students to an examination qudifying for any degree of
the University;

(6) "department” means a depatment designated as such by
Ordinances with reference to a subject or a group of subjects,

) "head master" means the head of a secondary school;

8 "hogtd” means a unit of resdence for dudents maintained or
recagnised by the University under this Act;
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9 "principa" means the head of a college;

(10)  "recognised inditution” means an inditution recognised under
section 37;

(1) 'registered graduate’ means a graduate registered under the
provisons of thisAct;

(12)  "secondary school” means a secondary school registered or deemed
to have been registered under section 31 of the Gujarat Secondary
and Higher Secondary Education Act, 1972;

(13) "secondary teachers' means such class of teachers who are
imparting ingtruction in secondary schools as may be declared to be
secondary teachers by the Statutes;

(14) "Sautes', "Ordinances', "Regulations' and “Rules’ means
respectively the Statutes, Ordinances, Regulations and Rules made
under this Act and for the time being in force;

(15) "teachers' means professors, readers, lecturers and such other
persons imparting ingtructions in the Universty or a University college
or an dfiliated college or a recognised inditution or an approved
ingtitution as may be declared to be teachers by the Statutes;

(16) “Tribund of arbitration” means the tribuna as referred to in section
69;

(17)  "University" means the Kachchh University condituted under this
Act;

(18)  "University ared’ meansthe areas specified in the Schedule;

(199 "Universty Depatment® means any post-graduate or research
ingtitution or department maintained by the University.

CHAPTER 11

THE UNIVERSITY
3. (D)} The Chancdlor, the firsg ViceChancelor, the first Pro-Vice
Chancdlor of the Univerdty and the firss members of the Court, the Executive
Council and the Academic Council of the Universty and al persons who may
hereafter become such officers or members so long as they continue to hold such
office or membership, are hereby congtituted a body corporate by the name of
"Kachchh University".

2 The University shdl have perpetua successon and a common sed and
shall sue and be sued by the said name.

(3 The Universty shdl be competent to acquire and hold property, both
movesble and immoveable, to lease, sdl or othewise trandfer any movesble or
immovesble property which may vest in or be acquired by it for the purposes of the
University, to raise loan on the securities of its assets and to contract and do 4l
other things necessary for the purposes of this Act;

4 The headquarters of the University shdl be a Bhuj.

4, Subject to such conditions as may be prescribed by or under the provisions
of this Act, the University shdl have the following powers, namely-

(@] to provide for ingruction, including correspondence courses,
teaching and training in such branches of learning and courses of
sudy as it may think fit, to make provisons for research,
advancement and dissemination of knowledge and conduct specid
undergraduate courses for talented students,

Guj. 18 of
1973.
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(13)
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(15)

@

(b)

(16)

(17)

(18)

(19)

to promote equdity of opportunities and socid jugtice as enshrined
in the Condtitution of India and to be a catdys in socio-economic
transformation;

to promote nationd integration and preserve cultura heritege;

to make such provison as would enable affiliated colleges,
recognised inditutions and approved inditutions to undertake
specidisation of sudies,

to egtablish, maintain, take over by agreement and manage colleges,
departments and ingtitutes of research or specidiased Sudies;

to orgniss common laboratories, libraries, museums and other
equipments for teaching and research;

to establish within the University area or outside that area such field
sations, campuses, specidised laboratories and other units for
research and instructions and for post-graduate studies in a specid
subject;

to designate a college or inditution or department or campus
autonomous for encouraging innovations,

to provide for common resources centres for a group of colleges in
the region, in terms of libraries, computer services, etc. and dso to
provide for inter-study disciplinary courses for study and research;

to inditute professorships, readerships, lecturerships and other posts
of teachers required by the University;

to guide teaching and research work in colleges, Universty
Departments and recognised ingtitutions;

to organise and underteke extra mura <udies, training and
extenson services,

to lay down the courses of instruction for the various examinations;

to inditute degrees, diplomas and other academic titles and
distinctions;

to hold examinations or tests and confer degrees and diplomas on,
and grant certificaes to, persons who —

have pursued approved courses of study in the University or an
affiliated college, unless exempted therefrom, in the manner
prescribed by the Statutes, Ordinances, Regulaions and Rules and
have passed the examinaions or tests prescribed by the University,
or

have carried on research under conditions prescribed by the
Statutes, Ordinances, Regulations or rules;

to confer honorary degrees or other academic digtinctions in the
manner laid down by the Statutes;

to grant such diplomas to, and to provide such lectures, ingtructions
and training to, persons who are not enrolled students of the
Universty, as may be determined by the Statutes, Ordinances,
Regulations and rules;

to withdraw or cancd any degree, diploma or certificate conferred
or granted by the Universty in the manner prescribed by the
Statutes,

to associatle or admit educational inditutions with, or to the
privileges of the Universty by way of affiliation, recognition or
approvd,;



(20)

(21)

(22)

(23)

(24)

(25)

(26)
(27)

(28)

(29)

(30)
(31)

(32)
(33)

(34)

(35)

(36)

to withdraw or modify ether in whole or in pat, &filiaion,
recognition or gpproval of educationa ingtitutions;

to ingpect colleges, recognised indtitutions and approved inditutions
and to take measures to ensure that proper standards of instruction,
teaching and training are maintained in them and that adequate
library and laboratory provisions are made therein;

to lay down and regulate the sdlary scdes, dlowances and other
conditions of service of the members of the teaching, other
academic and ron-teaching staff of the University;

to lay down and regulate the sdary scales, alowances, and other
conditions of service of the members of the teaching, other
academic and non-teeching daff in the affiliated colleges and
recognised and approved indtitutions;

to provide for the recognition of Student's Unions or associations of
teachers, academic daff or other employess of the Universty,
affiliated colleges and recognised inditutions;

@ to control and co-ordinate the activities of, and to give
financia ad to, affiliated colleges and recognised and approved
ingtitutions; and

(b) to regulate the fees to be paid by the students in affiliated
colleges and recognised and approved inditutions;

to hold and manage trusts and endowments;

to inditute and awad fdlowships, traveling fdlowships,
scholarships, studentships, medals, prizes and other awards;

to make speciad provisons for the spread of University education
among classes and communities which are educationally backward;

to lay down courses of sudy to meet the requirements of rurd
planning, development and reconstruction and to provide for
ingtruction, teaching and training in such courses;

to make gpecial provison for disseminating knowledge and
promoting arts and culture;

to fix, to demand and to recelve or recover such fees and other
charges as may be prescribed by the Ordinances;

to establish, maintain and manage hostels,

to recognise hogtels not maintained by the University, to inspect
such hostels and to withdraw recognition therefrom;

to co-ordinate, supervise, regulate and control the residence,
conduct and discipline of the dudents and al categories of
employees and to lay down service conditions of the employees of
the Univergty and to make arrangements for promoting their hedlth
and generd welfare;

to take disciplinary action againgt the students of the University and
to impose such punishment upon them as may be deemed fit for
breach of discipline or misconduct, within or outside the University
including the use of unfair means a an examination or in relaion
thereto by themselves or by any other persons or abatement thereof;

to conduct, co-ordinate, supervise, regulate and control post-
graduate teaching and research work in the University Departments
and effiliated colleges and recognised indtitutions;
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(37)

(38)

(39)

(40)

(41)

(42)

(43)

(44)

(45)

(46)

(47)

(48)

5. )

to co-ordinate, supervise, regulate and control the conduct of
undergraduate teaching and instruction in the affiliated colleges and
to undertake the samein University colleges,

to indtitute and manage -

@ Printing and Publication Department,
(b) Univerdty Extension Boards,
(© Information Bureau, and
(d) Employment Bureaw;
to make provison-

@ for continuing educetion, adult education, extramurd
teeching, extenson services and other recognised
educationd activities;

(b) for Phydcal Education, Nationa Cadet Corps, Nationd
Services Scheme, Nationa Sports Organisation and such
other recognised activities; and

(© for sports and ahletic activities,

to co-operate with any other Universities, authorities or associations
or any other public or private bodies in such manner and for such
purposes as the University may determine;

to make arrangements for training for canpetitive examinations for
recruitment of services under the Union and State Governments;

to promote the development of the study of Gujarati and Hindi (in
Devanagri script) and other languages and the use of Gujarati or
Hindi (in Devanagri script) or both as the media of ingtruction and
examingion;

to acquire, hold, manage and dispose of any property movable and
immovable, including trust or endowed property within or outside
the Univerdsity and to invest any funds representing such property in
such manner as the University thinksfit;

to raise public loans on security of the assets of the University for
the purpose of the Universty, with the previous approva of the
State Government;

to generate resources by frugal and productive utilisation of the
University resources,

to enter into any agreement for the incorporation in the University
of any other indtitution and for taking over its rights, properties and
ligbilities and for any other purpose not repugnant to this Act;

to organise and conduct refresher courses, workshops, seminars and
other programmes;

to do dl such other acts and things, whether incidentd to the
powers aforesaid or not, as may be requisite in order to further the
object of the University and generdlly to cultivate and promote arts,
science and other branches of learning and culture.

No educationd inditution Stuated within the University area shdl,

save with the sanction of the State Government and the University, be associated in
any way with, or seek admisson to any privileges of, any other University
established by law.

2 Any such privileges enjoyed from the Gujarat University before the date on

which this Act comes into force by any educationd inditution Stuate within the
University area shall be deemed to be withdrawn with effect from such date.



Bom. L of
1949.

University
open toall
irrespective
of sex,
religion,
class, creed
or opinion.

Inspection
and
Inquiry.

(3 With effect on and from such date dl educationa inditutions admitted to
the privileges of the Gujarat Universty and dtuate within the Univerdty area shal
be deemed to be admitted to the privileges of the Universty and such inditutions
shdl, on and from such date cease to be associated with and to enjoy the privileges
of the Gujaat Universty and the Gujarat Univerdty Act, 1949 shdl thereupon
ceae to gpply to them. The Universty shdl, as far as may be possble and
consigent with this Act, admit such ingtitutions to al such privileges as they had
from the Gujarat University immediately before such dae.

4 Any educationd inditution in the State of Gujarat Situasted outsde the
Universty area may, subject to such conditions and redtrictions as the University
and State Government think fit to impose, be admitted to the privileges of the
Univergty.

6. (1)  No person shdl be excluded from any office of the University or
from membership of any of its authorities or from admission to any degree, diploma
or other academic distinction or course of sudy on the sole ground of sex, race,
creed, caste, class, place of birth, reigious belief or palitical or other opinion:

Provided that the University may, subject to the previous sanction of the
State Government maintain, affiliate or recognise any college or inditution
exclusvely for women or reserve for women or for socidly and educetionaly
backward classes of citizens or for members of the Scheduled Castes and the
Scheduled Tribes, seats for the purposes of admisson as students in any ingitution
maintained by the Universty.

2 It shdl not be lavful for the University to impose on any person any test
whatsoever relating to sex, race, creed caste, class, place of birth, religious belief or
professon or politica or other opinion in order to entitte him to be admitted as a
teacher or a student or to hold any office or post in the University or to qudify for
any degree, diploma or other academic digtinction or to enjoy or exercise any
privileges of the University or any benefaction thereof.

7. Q) The Chancdlor shdl have the right to cause an ingpection to be
made by such person or persons as he may direct, of the University, its buildings,
laboratories, libraries, museums, workshops and equipments of any ingitution,
college or hostdl maintained, recognised or approved by, or afiliated to, the
University, of the teaching and other work conducted by the University and of the
conduct of examination held by the University and to cause an inquiry to be made in
respect of any matter connected with the University. The Chancellor shal in every
case give notice to Univerdty of his intention to cause an ingpection or inquiry to be
made and University shdl be entitled to be represented therest.

2 The Chancdlor shadl communicate to the Executive Council his
views with reference to the results of such ingpection or inquiry and shdl, after
ascertaining the opinion of the Executive Council, advise the Universty on the
action to be taken.

(3 The Executive Council shal report to the Chancellor such action, if
any, as it has taken or may propose to take upon the results of the inspection or
inquiry. Such report shdl be submitted within such time as the Chancdlor may
direct.

(€] Where the Executive Council does not, within areasonable time,
take action to the saisfaction of the Chancelor, the Chancellor may, after
consgdering any explanation furnished or representation made by the Executive

Council, issue such directions as he may think fit and the Executive Council shall
comply with such directions.



5 The State Government may, whenever it deems fit, cause a like inspection
or inquiry to be made in the manner prescribed in sub-sections (1) to (3) and shall
have, for the purposes of such inspection or inquiry, al the powers of the
Chancellor under the said sub-sections.

CHAPTER 111
OFFICERSOF THE UNIVERSTY

Officersof the 8 The following shal be the officers of the University, namely :
University. @i The Chancellor,

(i) The Vice-Chancdllor,

(iii) The Pro-Vice Chancdlor, if any,

(iv) The Deans of Faculties,

v) The Regidtrar,

(vi) The University Librarian, and

(vii)  Such other officers in the service of the Universty as may be
declared by the Statutes to be the officers of the University.

Chancdlor. 9. @ The Governor of the State of Gujarat shal be the Chancellor of the
Univergty.

2 The Chancdlor shdl, by virtue of his office, be the head of the
University and the President of the Court and shdl, when present,
preside d the meetings of the Court and at any convocetion of the

Universty.
3 The Chancdlor shal have such other powers as may be conferred
on him by this Act or the Statutes.
Vice- 10. @ The ViceChancdlor shdl be gopointed by the Chancdlor in
Chancdlo consultation with the State Government from amongst three persons
recommended under sub-section (3) by a committee appointed for the
purpose under sub-section (2).

2 @ For the purposes of sub-section (1), the Chancdlor shall
gopoint a Search Committee which shal consst of the
following members, namdly -

@) one member to be nominated by the Chancdllor;

(i) two members (not being persons connected with
the Universty or with any éffiliatled college,
recognised inditution or gpproved inditution) out
of whom one shdl be a person nominaed in the
manner prescribed by the Statutes by the Executive
Council and the Academic Coundil jointly and the
other shdl be a person nominated in the manner
prescribed by the Statutes by the Vice Chancellors
of dl the Univerdties esablished by law in the
State of Gujardt;
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(iii) one member to be nominated by the Chairperson of
the University Grants Commission.

(b) The nominee of the Chancdlor shdl be the Chairperson of
the Search Committee.

(© A person nominated on the Search Committee shdl not be
digible to accept honorary degree or any gppointment on
the post, honorary or otherwise, or nomination of any of the
bodies of the University for the next six years.

3 The Committee s0 gppointed shal, within such time and in such
manner as may be prescribed by the Statutes, select three persons
whom it considers fit for being appointed as Vice-Chancdlor and
shall recommend to the Chancdlor the names of the persons so
selected together with such other particulars as may be prescribed
by the Statutes.

4 The ViceChancdlor shdl hold office for a term of three years and
he shdl be digible for reappointment to that office for a further
term of three years only :

Provided that no person appointed as the Vice-Chancdlor
shall continue to hold his office as such after he atains the age of
65 years.

5 The emoluments to be paid to the Vice-Chancdlor, and the terms
and conditions including the perquisites subject to which he shdl
hold office shal be such as may be deermined by the Stae
Government:

Provided that such emoluments or such terms and
conditions shdl not, during the currency of the term of the holder of
that office, be varied to his disadvantage without his consent.

(6) The ViceChancelor may, after giving one month's notice, resign
from his office and shall cease to hold his office on the acceptance
of his resignation by the Chancelor or from the date of expiry of
the said notice period, whichever is earlier.

) @ During the leave or absence of the Vice-Chancellor, or

(b) in the event of a permanent vacancy in the office of the
ViceChancdlor, until an gppointment is made under sub-
section (1) to that office,

the Pro-ViceChancdlor, and in the absence of the  Pro
ViceChancdlor, one of the Deans nominated by the
Chancellor for that purpose shdl carry on the current duties
of the office of the Vice Chancdlor.

11. (1) The Vice-Chancellor shdl be the principd executive and academic
officer of the Universty and shdl, in the asence of the Chancellor, preside at
mesetings of the Court and any convocetion of the University. He shdl be an ex
officio member and Chairperson of the Executive Council and of the Academic
Council. He shdl be entitled to be present with the right to spesk a any meeting of
any other authority or body of the University, but shal not be entitled to vote thereat
unless he is amember of that authority or body.

2 The ViceChancdlor shdl have power to convene meetings of the Court,
the Executive Council, the Academic Council and such other authorities of the
Universty of which he is the Chairperson. He may delegate this power to any other
officer of the University.



(3 It shdl be the duty of the ViceChancdlor to ensure that this Act, the
Statutes, Ordinances, Regulaions and rules are faithfully observed and he shdl
have al powers necessary for this purpose.

4 @ In any emergency which, in the opinion of the Vice-Chancelor
requires that immediate action should be taken, he shal take such action as he
deems necessary and shal at the earliest opportunity theresfter furnish information
regarding his action to such officer, authority or body as would have in the ordinary
courses dedlt with the matter.

(b) When action taken by the ViceChancdlor under this sub-section
affects any person in the service of the University, such person shal be entitled to
prefer an appea through the said officer, authority or body to the Executive Council
within fifteen days from the date on which such action is communicated to him.

(5) The Vice-Chancdlor shdl give effect to the orders of the Executive Council
regarding the appointment, dismissal, suspension and punishment of the persons in
the service of the Universty or teechers of the University or regarding the
recognition or withdrawa of the recognition of any such teacher and shal exercise
generd control over the affairs of the Universty. He shdl be responsible for the
discipline of the Universty in accordance with this Act, the Statutes and
Ordinances.

(6) @ Subject to the providons contained in sub-section (4) and
notwithstanding anything contained in sub-section (5), where the Vice Chancdlor
after making such inquiry as may be deemed fit is of the opinion that the execution
of any order or resolution of an authority specified in or declared under section 15,
or the doing of anything which is about to be done or is being done by or on behaf
of the Universty,-

(@) is inconsgtent with the provisons of this Act or of any Statutes,
Ordinances, Regulations or rules, or

(i) is not in the interest of the University, or
(iii) is likely to lead to breach of peece,

he may forward a copy of the order or resolution or, as the case may
be, refer the doing of the thing with a statement of reasons to the
authority which made the order or passed the resolution or proposes
to do the thing for reconsderation by that authority as to whether
the said order or resolution may not be rescinded, or revised or
modified in the manner stated by him or the doing of the thing be
refrained from.

(b) Where the authority after reconsderation revises or modifies the
order or the resolution in the manner dated by the ViceChancdlor, then
notwithstanding anything contained in clause (g, such revised or modified order or
resolution shdl revive from the date of such revision or modification.

(© Where the authority revises or modifies the order or resolution in
such manner as is incondstent with the manner stated by the Vice-Chancdlor, the
ViceChancedllor shdl refer the matter to the Chancellor for his decision.

(d) The Chancellor may, on such reference being made, revise or
modify the order or resolution or direct that the order or resolution shal continue to
being force with or without modification permanently or for such period as it may
specify:

Provided that the order or resolution shal not be revised or modified or
continued by the Chancedlor without giving the concerned authority a reasonable
opportunity of showing the cause againgt the order proposed to be made by him.

© The order, resolution or, as the case may be, the doing of thing shall
remain in abeyance from the date of the action of the Vice Chancdlor of forwarding
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the copy of order or resolution or of making reference under  clause (a) till the date
of the order of the Chancellor under clause (d).

12. D @ The ViceChancdlor in consultation with the Executive
Council may decide to fill the office of the Pro-Vice
Chancdlor or to keepit vacant.

(b) If the Vice-Chancdlor decides to fill the office of the Pro-
ViceChancdlor, the Pro-ViceChancdlor sdl  be
gppointed by the Chancdlor from amongst three persons
recommended by the Vice-Chancdllor.

)] @ The term of office of the Pro-ViceChancdlor shdl be co-
terminus with that of the Vice Chancdllor.

(b) Subject to the provisons of clause (a), he shdl be digible
for appointment to that office for a further term.

(© Notwithstanding anything contained in clauses (a) and
(b), where a vacancy occurs in the office of the Vice
Chancdllor, the Pro-ViceChancdlor shal continue to hold
his office till such vacancy is filled and on the vacancy
being so filled, the Pro-Vice Chancelor shdl cease to hold
his office.

(3 The Pro-ViceChancdlor shdl be a whole time saaried officer and
his emoluments and conditions of service shdl be such as may be
determined by the State Government:

Provided that the emoluments and conditions of service of
the holder of such office shdl not during the currency of the term of
the holder of that office, be varied to his disadvantage without his
consent.

€] The Pro-Vice Chancelor shall exercise such of the duties of the
ViceChancdlor as the Vice-Chancdlor may either specidly or
generdly confer or impose on him with the gpprova of the
Executive Council.

(5 The Pro-ViceChancdlor shdl, in the absence of the Vice
Chancdllor, or in the event of the ViceChancdlor being unable to
perform the duties of his office, exercise dl the rights and powers
and discharge dl the functions and duties of the Vice Chancdllor.

(6) The Pro-Vice Chancdlor shal preside-

@ in the absence of the Chancellor and the Vice Chancdlor,
at the meetings of the Court, and

(b) in the absence of the ViceChancdlor, a the meetings of
any other authority of the Univerdty or a committee
thereof.

13. The Regigrar shdl be a whole time salaried officer and shdl act as the
Secretary of the Court, of the Executive Council and of the Academic Council. He
shdl be gppointed by the Executive Council in accordance with the Statutes made in
this behdf and his emoluments and conditions of service shdl be determined by
such Statutes. He shal exercise such powers and perform such duties as nay be
prescribed by the Statutes, Ordinances and Regulations.

14, (@] The University Librarian shdl be a whole time sdaried officer. He
shdl be gppointed by the Executive Council in accordance with the Statutes mede in
this behdf and his qudifications, emoluments and conditions of service shdl be
such as may be determined by the Statutes having regard to the provisions of clause
(xxix) of section 20.
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The powers and duties of the University Librarian and e officers of the
Universty referred to in clause (vii) of section 8 shdl be such as may be prescribed
by the Statutes, Ordinances and Regulations.

CHAPTER IV
AUTHORITIESOF THE UNIVERSITY

The following shal be the authorities of the University, namely :-

0

®

©

The Court,

The Executive Council,
The Academic Council,
The Faculties,

The Boards of Studies,
The Finance Committee,

Such other Boards and bodies of the University as may be declared
by the Statutes to be the autharities of the University.

The Court shdl consist of the following members, namely -
Class-I Ex-Officio Member s

University Offices—

0] The Chancdlor,

@i The Vice-Chancdlor,

(iii) The Ex-ViceChancelor of the Universty resding in the
Sate,

(iv) The Pro-Vice Chancdlor, if any

) The Regidrar,

(vi) The Universty Librarian;

@ The Director of Higher Education or an officer not below
the rank of a Joint Direcor of Higher Education designated
by the such Director;

(i) The Director of Technica Education or an officer not
below the rank of a Joint Director of Technical Education
designated by such Director;

(iii) The Director of Hedth and Medicd Services and Medicd
Education or an officer not below the rank of a Joint
Director of Hedth and Medica Services and Medicad
Education designated by such Director;

(iv) The Charperson of the Gujarat Secondary and Higher
Secondary Education Board, Gujarat State;

V) The Director of Employment and Training or an officer not
below the rank of a Joint Director of Employment and
Training designated by such Director;

0] Heeds of University Departments,
(i Heads of recognised indtitutions.



A)

Class Il Ordinary Members

Elected as specified below :-

0

(i)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

one member by each of the following bodies from amongdst its
members, namely -

@ The Gujarat Legidative Assembly,

(b) Municipdities in Kachchh Digtrict,
(© Kachchh District Panchayat,

(d) Kachchh Chamber of Commerce,

one member by head masters of secondary schools stuate within
the Universty area from amongst themsdves in the manner
specified in the Statutes;

one member by secondary teachers, other than head madters, of
secondary schools situate within the University area from amongst
themsdlves in the manner specified in the Statutes;

one member other than teachers or secondary teachers or head
master elected facultywise by registered graduates in each of the
faculties from amongst themselves in the manner specified in the
Statutes:

Provided that the number of such members shall not exceed
ten and if the number of Faculties exceeds ten, the Faculties shdl
be suitably grouped in ten groups in the manner specified in the
Statutes for the purpose of eecting ten such members;

one member each by —

@ the Bar Council of the State of Gujarat from amongst its
members ;

(b) the Gujarat Medica Council from amongst its members;

(c) the Inditute of Engineers (India), Gujarat Centre, from
amongd its members:

Provided that no person shal be dected to be a member of
the Court by the Gujarat Medica Council if the University has no
Feculty of Medicine or by the Inditute of Engineers (India),
Gujarat Centre, if the University has no Faculty of Engineering;

two members by the governing bodies of colleges dffiliated to the
Univerdty in the manner specified in the Statutes;

twenty members by teachers of affiliated colleges (excluding Deans
of Faculties and Principas of Colleges) of whom fifteen shdl be
teachers having teaching experience of not less than ten years in a
college or in any University established by law in the State from
amongst themselves in the manner specified in the Statutes:

such number of Principds of affiliated colleges, not exceeding
fifteen as may be fixed in the proportion of one for every three
principals of such colleges, from amongst themselves in the manner
specified in the Statutes,

one representative of the members of nonteaching staff of the
University, affiliated colleges, recognised ingdtitutions and gpproved
indtitutions to be dected in the manner specified in the Statutes:

Provided that for the purpose of dection of ordinary
members, a person entitled to stand as a candidate or to vote in
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more than one condituency shdl, before such date as may be
gppointed by the Statutes, elect the condituency from which he
desires to dand as a candidete or to vote a the dection and shall
not be entitled to stand or vote in more than one constituency.

Two members to be eected in the manner specified by the Statutes from
amongst themselves by donors each donating money or property of the
vdue of not less than such sum of rupees as may be specified in the
Statutes,

@
(b)

()

)

to, or for purposes of the University, or

to, or for purposes of, a college or inditution affiliated to or
recognised by the University, irrespective of whether the donation
was made before or after such affiliation or recognition:

Provided that the right of eecting members on the Court
shal not extend beyond the period of twenty years from the date of
acceptance of such donation by the college, indtitution or, as the
case may be, the University.

Explanation.- For the purpose of this paragraph, the vdue of
property means the market vaue of the property a the dae of
acceptance and the decision as to the market vaue shal rest with
the Executive Council and shdll be findl.

@ Eight members to be nominated by the Chancdlor from
amongst distinguished educationists, socia workers, Trade
Unions, representatives of backward communities, women
and such other class of persons;

(b) President of the Kachchh Didtrict Panchayat;

(© One member each to be nominated by the municipalities n
the Univergity jurisdiction from amongst its Councilors.

Seventeen members to be nominated by the ViceChancdlor, as
follows, namely -

@ Five Deans of Faculties, by rotation as specified in the
Statutes,

(b) 0] Fve pod-graduate students who are wholly
engaged in the studies in the University;

(i) Five under-graduate <tudents who are wholly
engaged in sudies in afiliated colleges from the
firgd ten students in order of their merit in the
examingion hdd immediady before ther
nomination;

(iii) two students who are wholly engaged in the under-
graduate or post-graduate studies and who have
achieved eminence in sports or other culturd
activities organised by the Universty immediately
before their nomination :

Provided that one of the students to be
nominated under item (i) shal be a woman.

The term of office of elected members referred to in paragraphs (A)
and (B) in Class Il of sub-section (1) and of the nominated
members referred to in clause (i) of paragraph (C) in dass |l of that
sub-section shal be five years and of the members referred to in
clause (i) of that paragraph (C) shall be for one academic year:
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Provided that every person elected under paragraph
(A) or paragraph (B) in Classll of sub-section (1) or nominated
under sub-clause (b) of clause (i) of paragraph (C) or under clause
(i) of that paragraph in Class Il of sub-section (1) shdl continue to
hold office of a member of the Court so long only as he is a
member of the eecting body or, as the case may be, bodies or isa
head-master or a secondary teacher or a teacher or a principal or a
member of a nonteaching staff or a presdent of a digtrict
panchayat or a dean of a faculty or a student wholly engaged in
dudies, as the case may be.

The Court shdl, on a date to be fixed by the Chancdlor, meet once
ayear & amesting to be caled the annua mesting of the Court.

The Vice Chancdlor may, whenever he thinks fit, and shal, upon
a requisition in writing signed by not less than one-third of the totd
members of the Court, convene a special meeting of the Court.

Subject to the other provisons of this Act, the Court shdl exercise
the following powers and perform the following duties, namely :-

@ to review, from time to time the broad policies and
programmes of the Universty and to suggest measures for
the improvement and development of the University;

(b) to consder and pass resolutions on the annua report and
the annua accounts of the University and the audit report
on such accounts;

(© to advise the Chancellor in respect of any matter which
may be referred to it for advice; and

(d) to exercise such other powers and perform such other duties
as may be conferred or imposed on it by this Act or the
Statutes.

The Executive Council shal be the executive authority of the
Universty and shdl congg of the following, namdly :-

0] the Vice Chancdlor Ex-officio Chairperson;
(ii) the Pro-Vice Chancdlor, if any;

(i) the Director of Higher Education, Gujarat State or the
officer designated under clause (i) of paragraph (B) of
Class | of sub-section (1) of section 16;

(iv) the Director of Technica Education, Gujarat State or the
officer designated under clause (ii) of paragraph (B) of
Class| of sub-section (1) of section 16;

(V) the Director of Hedth and Medica Services and Medicd
Education, Gujarat State, or the officer designated under
clause (iii) of paragraph (B) of Class| of sub-section (1) of
section 16 ;

(vi) two Deans of Faculties nominated by the Vice-Chancelor
from amongst the Deans of Faculties by rotation in the
manner prescribed by the Statutes;

(vii)  two persons to be eected by the Court from amongst its
members who are not teachers or members of the teaching
daff of the Univerdty dffilisted colleges, recognised
indtitutions and approved ingdtitutions and students;
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(viii)  two Principds of the affiliated colleges nominated by the
ViceChancdlor by rotation in the manner prescribed by
the Statutes;

(ix) one Universty professor not being a Dean of a Faculty
nominated by the ViceChancelor by rotaion in the
manner prescribed by the Statutes;

x) one Reader nominated by the ViceChancdlor by rotation
in the manner prescribed by the Statutes;

(xi) two persons to be nominated by the Chancdlor from
amongst distinguished educationists, teachers and such
other class of persons irrespective of whether they are
members of the Court or not.

The term of office of te dected and nominated members of the
Executive Council shall bethree years:

Provided that a member nominated under causes (vi),
(viii), (ix) and (x) or eected under clause (vii) of sub-section (1)
shdl cease to hold office as such member if he ceases to be a Dean,
a Principal, a University Professor, a Reader or, as the case may be,
amember of the Court.

Subject to such conditions as may be prescribed by or under the
provisons of this Act, the Executive Council shal exercise the
following powers and perform the following duties, namely -

0] to hold, control and administer the property and funds of
the Universty;

(i to enter into, vary, carry out and cance contracts on behalf
of the University in the exercise or performance of the
powers and duties assigned to it by or under this Act and
the Statutes or the advice of the Finance Committee and the
Legd Committee, if any appointed by the Executive
Coundl;

(iii) to determine the form, and provide for the custody and
regulate the use, of the common sedl of the University ;

(iv) to administer funds placed at the disposa of the University
for specific purposes,

V) to pass the annud financia estimates of the University;
(vi) after thefinancial estimates are voted-
@ to reduce the amount of the budget grant,

(b) to sanction the transfer of any amount within a
budget grant from one minor head to another or
from a subordinate head under one minor head to a
subordinate head under another minor head, or

(© to sanction the tranfer of any amount not
exceeding five thousand rupees within a minor
head from one subordinate head to another or from
one primary unit to ancther;

(vii) to make provison for buildings, premises, furniture,
appaatus and other means needed for carrying on the work
of the University;
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(i)
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xx)

to accept, on behdf of the University, bequedts, donations
and transfers of any movable or immovable property to the
Universty;

to trandfer any movable or immovable property on behaf of
the University;

to raise loans on the security of the assets of the University

to manage and regulate the finances, accounts and
investments of the University;

to indtitute and manage —

@ Printing and Publication Department,
(b) University Extension Boards,

(© Information Bureau,

(d) Employment Bureau, and

© such other inditutions and organisations as may be
necessary for the functioning of the University;

to make provison—
@ for extramural teaching and research,

(b) for physcd education, Naiond Cadet Corps,
Nationd Service Scheme and Military training and
such other recognised activities;

to manage colleges, departments, ingtitutions of research or
ecidised sudies, laboratories, libraries, museums and
hostels maintained by the University ;

to recognise hostels, to inspect such hostels and to
withdraw recognition therefrom;

to provide housng accommodation for University teachers
and other employees, to the extent the finances of the
University permit;

to register high schools situated outsde the University
areas as may be provided by the Statutes;

to arrange for, and to direct, the inspection of effiliated
colleges, recognised inditutions, approved inditutiors and
hogtels, to issue ingtructions for maintaining their efficiency
and for ensuring proper conditions of employment for
members of their staff, and in case of disregard of such
indruction to modify the conditions of their affiliation or
recognition or take such other steps asit deems proper;

to cdl for reports, returns and other information from
colleges, recognised inditutions, approved ingitutions or
hostels,

to supervise and control the resdence, conduct and
discipline of the <udents of the &ffiliatled colleges,
Universty Depatments and recognised and approved
inditutions and to make arrangements for promoting their
hedth and generd wdfare and to take disciplinary action
againg the students ;

to indtitute and confer honorary degrees and academic
digtinctions in the manner prescribed by the Statutes;
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(xxiii)

(xxiv)

(xxvi)

(xxvi)

(xxvii)

(xxix)

(0

(o)

(oxii)

(oxxiii)

to recommend to the State Government for withdrawa or
reduction of a grant to a college which makes default in
carrying out the conditions of affiliation;

to regulate the fees to be paid by the students in affiliated
colleges and recognised or gpproved ingtitutions,

to inditute and award felowships, travelling fellowships,
scholarships, studentships, exhibitions, medals and prizes;

to gppoint academic, adminigtrative and other staff of the
Univerdty, to fix their emoluments and define their duties
and the conditions of their services and to take disciplinary
action against them ;

to recognise a member of the staff of an affiliated college or
recognised inditution or approved inditution as professor,
reader, lecturer or teacher of the Universty and withdraw
such recognition;

to fix remuneration of examiners and to arrange for the
conduct and for publishing the results of the University
examinations and other tests ;

to fix demand and receive such fees and other charges as
may be prescribed by the Ordinances ',

to lay down and regulate sdary scdes, dlowances and
conditions of service of officers (other than the Chancdlor,
the ViceChancelor and the Pro-ViceChancdlor) and
members of the teaching, other academic and non-teaching
gaff of the University ;

to lay down and regulate sdary scdes, dlowances and
conditions of service of the members of the teaching, other
academic and non-teaching dtaff of the affiliated colleges
recognised or approved ingtitutions;

to make provison for ingruction, teaching and training in
such branches of learning and courses of studies as it may
thing fit and for research and for the advancement and
dissemination of knowledge;

to make such provison as will enable affiliated colleges
and recognised or agpproved inditutions to undertake
specidisation of studies;

to organise and make provison for common laboratories,
libraries, museums and other requirements for teaching and
research;

(xxxiv) to edtablish and maintain departments and inditutes of

(Xxxv)

(xxxvi)

research and specidised studies;

to ingitute professorships, readerships, lecturerships and
other posts of teachers required by the University;

to inditute and confer degrees, titles, diplomas and other
academic or professiond digtinctions;

(xxxvii) to make, amend or reped the Statutesand  Ordinances ;
(xxxviii) to elect office bearers and authorities as provided in the

Ordinances and the Statutes;

(xxxix) to meke provison relating to the use of Gujarati, Hindi (in

Devnagari script) and English or dl the three languages as
the media of ingtruction and examination ;



The
Academic
Coiuncil.

21.

@

©)

4

®)

@

(xI) to submit to the Stae Government proposas for
conferment of autonomy on any dffilisted college or a
recognised inditution or a Universty Depatment or a
University college entitling it to privileges in the matters of
admission of students, prescribing the courses of study,
imparting ingtructions, teaching and training in the courses
of sudy, the holding and conduct of examinations and
power to make necessary rules for the purpose;

(xliy to recommend to the State Government withdrawa of
autonomy conferred on any effiliated college, recognised
ingtitution or a University college or Department ;

(xlii)  to sanction the transfer of any immovable property;

(i)  to exercise such other powers and perform such other duties
as may be conferred or imposed on it by this Act, Statutes,
Ordinances and Regulations ;

(div) to exercise dl powers of the Universty not otherwise
provided for in this Act, or the Statutes and dl other powers
which are requidite to give effect to the provisions of this

Act or the Statutes.
The Executive Council shdl make a report of every case of
acceptance of property referred to in clause (viii) of sub-
section (1) to the Court.

The Executive Council shdl not transfer any immovable property
without the previous sanction of the State Government and no
transfer of immovable property which is not made with such
previous sanction shall be binding on the Universty.

The Executive Council may by Ordinance gppoint committees to
cary out its adminigrative work and define their condtitution,
functions and tenure.

The exercise of the powers by the Executive Council under clauses
(xxix) and (xxx) of sub-section (1) in so far as they rdate to the
laying down and regulating salary scaes and alowances of officers
(other than the Chancdlor, the ViceChancdlor and the Pro-Vice
Chancellor) and members of the teaching, other academic and non
teeching gaff of the Univerdty, effiliated colleges and recognised
or approved inditutions, shall be subject to the approva of the State
Government.

The Academic Council shdl be the academic body of the
University and shdl consist of the following persons, namely :-

(0] TheVice-Chancdlor, exofficio Chairperson,

(i) The Pro-Vice Chancdlor, if any, exofficio,

(iii) The Deans of Faculties, ex-officio,

(iv) The Heads of University Departments, exofficio,

v) One lecturer to be nominated by the Vice Chancellor from
each faculty by rotation in the manner prescribed by the
Statutes,

(vi) One representative of Heads of recognised inditutions and
four Principds of affiliatled colleges nominated by the
ViceChancdlor by rotation in the manner prescribed in the
Statutes:
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Provided that —

@ Where only one of the offices of the Principas of
affiliated colleges is held by a woman, such woman
shdl be nominated as one of the four Principds,
and

(b) Where more than one offices of Principas of
affilisted colleges are hed by women, one out of
those women shdl be nominated by the Vice
Chancdlor by rotation in the manner specified by
the Statutes, as one of the four Principds,

(vii)  not more than fifteen Chairpersons of Boards of Studies
nominated by the ViceChancdlor by rotation in the
manner specified in the Statutes.

As soon as the Academic Councl is congtituted under ub-
section (1), it may coopt as its additiona members two eminent
persons who are experts in any of the subjects taught in the
University, whether they are or are not connected with the
University as its members, teachersor otherwise:

Provided that a member specified in any of the clauses (jii)
to (vii) of sub-section (1) shdl cease to hold office as such member
if he ceases to be a Dean of Faculty, Head of Univerdty
Department, Professor, Reader, Lecturer, Head of a recognised
indtitution, Principal of an affiliated college or, as the case may be,
the Chairperson of a Board of Studies.

The term of office of the members of the Academic Council other
than ex-officio members shall be one year.

The Academic Council shdl have the control and genera regulaion
of, and be responshble for, the maintenance of the standards of
teaching and examinations conducted by the University.

Without prejudice to the generdly of the foregoing provisions and
subject to such conditions as may be prescribed by or under the
provisons of this Act , the Academic Council shal exercise the
following powers and perform the following duties, namely -

@ to approve Regulaions made by the Faculty concerned
laying down courses of study ;

(ii) to approve Regulations made by the faculty concerned
regarding the specia courses of study;

(i) to arange for co-ordination of sudies and teaching in
affiliated colleges, recognised indtitutions and approved
ingitutions;

(@iv) to promote research within the University ;

V) to agpprove proposas for adlocaing subjects to the
Faculties,

(vi) to make proposds for the establishment of Universty
Departments, inditutes of research and specidised studies,
libraries and laboratories,

(vii)  to approve and to recommend to the Executive Council,
proposals for the ingtitution of professorships, readerships,
lecturerships and any other posts of teachers required by the
University and for prescribing the duties of such posts;
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(viii)

(i)

*)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

to approve and to recommend to the Executive Council
proposds for the inditution of fellowships, travelling
fellowships, scholarships, studentships and medds and
other awards and to make regulations for their award;

to meke Regulaions regarding the examinations of the
Universty and the conditions on which students shal be
admitted to them;

to make and approve Regulaions prescribing the
equivalence of examinations,

to approve Regulaions prescribing the manner of granting
exemption from approved courses of sudy in the
Universty or in éffilisted colleges for qudifying for
degrees, diplomas and certificates;

to recommend to the Executive Council, affilistion of a
college and recognition or approval of an inditution;

to recommend to the Executive Council, the ingtitution,
conferment and grant of degrees, diplomas and certificates
in the manner prescribed by the Statutes;

to recommend to the Executive Council, the conferment of
honorary degrees and other academic digtinctions, in the
manner prescribed by the Statutes,

to recommend to the Executive Council, the inditution of
Departments and Faculties,

to exercise such other powers and perform such other duties
as may be conferred or imposed on it by this Act, Statutes,
Ordinances and Regulations, and

generdly to advise the University on dl academic matters.

The Universty shdl include the Faculties of Arts Education,
Science Technology including Engineering, Law, Medicine,
Commerce and Rurd Studies and such other Faculties as may be
prescribed by the Statutes. Each faculty shall comprise of such
subjects as may be prescribed by the Statutes.

Each Faculty shal consist of —

@)

(iv)

@

al Chairpersons of the Boards of Studies of the subjects
comprised in the Faculty;

Heads of University Departments of subjects comprised in
the Faculty who are not Charpersons of the Boards of
Studies.

one member to be nominaed by the ViceChancdlor by
rotation in the manner specified by the Statutes from
amongst the members of each Board of Studies for the
subjects comprised in the Faculty, other than the
Charpersons and the Heads of Univerdty Departments,
and

one person to be co-opted by the Faculty in respect of each
Department in the Faculty from amongst such persons who
are experts in the subjects dedlt with by the Department.

Where a Chairperson of the Board of Studies or a Head of
Universty Depatment or a teacher, by virtue of the
provisions of sub-section (2), becomes a member of more
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than one Faculty, he shal, within one month from the date
on which he becomes a member of more than one Faculty,
intimate in writing to the Regidrar any one of such
Faculties the membership of which he desires to retain. On
receipt of such intimation by the Regidtrar, the person shall
be deemed to have cessed to be a member of other
Faculties.

If the Chairperson of the Board of Studies, the Head of
Universty Depatment or the teacher, who is required
under clause (a) to give intimation, fals to give such
intimation, the Executive Council shdl determine the
Faculty of which such person shdl be a member and on
such determination, the person shdl be deemed to have
ceased to be a member of other Faculties.

The term of the office of a member of a Faculty shal be such as
may be prescribed by the Statutes.

Each Faculty shall have the generd control and power of regulation
of, and be responsible for, the maintenance of standards of teaching
and examinations of the University for subjects comprised init.

Without prejudice to the generdity of the foregoing provisons and
subject to such conditions as may be prescribed by or under the
provisons of this Act, the Faculty shdl exercise the following
powers and perform the following duties, namely :-

@)

(in)
(i)

(iv)

)

(Vi)

(vii)

(viii)

(i)

&

to make Regulations in consultation with the Boards of
Studies concerned laying down courses of study in the
Feculty;

to make Regulations regarding the special courses of study
in the Faculty;

to make Regulations for the dandards of passng the
rdlevant examinations in the Faculty and for awarding
classes a such examinations;

to make proposals for promoting research in the subjects
assigned to the Faculty;

to make proposals for alocating subjects to the Faculty;

to make proposds for the establishment of departments,
ingtitutions of research and specidised studies, libraries,
laboratories and museums concerned with the Faculty;

to make proposds for the ingtitution of professorships,
readerships, lecturerships and any other posts of teachers in
the Faculty and for prescribing the duties of persons
occupying such posts;

to make proposas for the inditution of felowships,
traveling fellowships, scholarships, studentships, medals,
prizes and other awards and to make Regulations for their
grant;

to make Regulations for maximum workload of teachers,
the minimum teaching work for every subject and the
minimum laboratory work and any other prescribed work to
be done by students for any subject in the Faculty;

to make Regulations prescribing equivdence  of
examindions,
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(xi) to make Regulations prescribing the manner for granting
exemption from agpproved courses of dudy in the
Universty or in dffiliadled colleges for qudifying for
degrees, diplomas and certificates in the Faculty;

(xii)  to exercise such other powers and perform such other duties

as may be conferred or imposed on it by this Act, Statutes,
Ordinances and Regulations, and

(xiii)  generdly to advice the Universty on dl academic matters
pertaining to the concerned courses of <udies in the
Faculty.

There shal be a Dean of each Facuty who shdl be nominated by
the Vice-Chancdllor by rotation in the manner as prescribed by the
Statutes from amongst persons who ae Heads of University
Departments and Chairpersons of Boards of Studies.

The Dean shall hold office for aterm of three years.

The Dean shdl be the principad executive authority of the Faculty,
and shall exercise the following powers and perform the following
duties, namely:-

0] he shdl be the Chairperson of the Faculty and shdl preside
at its meetings,

@i he may attend the meeting of any Board of Studies in the
Feculty;

(iii) he shdl supervise and co-ordinate the work of the different
Boards of Studies under the Faculty;

(iv) he shall plan and organise seminars, refresher courses and
workshops, pertaining to the subjects under the Faculty;

(v) he gdhdl ingpect and guide the Universty Departments,
affiliated colleges, recognised inditutions and approved
inditutions in respect of subjects under the Faculty; and in
case where he consders it necessary to do 0, dso meke a
report of such inspection to the Vice-Chancdlor;

(vi) he shal be responsble for the due observance of the
Sautes, the Ordinances and the Regulations relating to the
Faculty.

There shal be a Board of Studies for every subject or group of
subjects as may be prescribed by the Statutes.

Subject to the provisons of sub-section (3), each Board shdl
consst of the following members, namely -

0] the Head of the University Departments in the subject or
each of subjects with which the Board is concerned
(hereinafter in this section referred to as "the subject”);

(i not more than ten persons nominated by the Vice
Chancdlor by rotation in the manner prescribed by the
Statutes from amongst the Principds and the teachers of
afiliated colleges;

(iii) not more than such four persons to be coopted by the
Board who are—
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@ experts in the subject or in subjects cognate or
dlied to the subject; and

(b) experts in the professon or industry concerned
with the subject.

Each Board shdl consist of atleast four members;

Provided that where the number is less than four, the Vice
Chancdlor shdl nominate such number of members, as may be
necessaty to make up the deficiency subject, however, to the
condition that the total number of coopted and nominated members
shal not exceed three.

The Head of the University Department shdl be Chairperson of the
Board:

Provided that -

@ where there are on the Board more than one University
departments represented by its Head, the Head of such
University department as may be determined by the Vice
Chancdllor shal be the Chairperson of the Board;

(b) where there is no such Head of the University department
on the Board, the Chairperson shdl be dected by such of
its members as are qualified to teach post-graduate courses.

The term of office of the members of the Board of Studies shal be
three years.

The powers and duties of a Board of Studies shall be as follows,

namely :-

0] to recommend courses of studies in the subject with which
the Board is concerned (hereinafter in this section referred
to as "the subject™);

(i) to recommend and prescribe, where necessary, books for
study in the subject;

(iii) to recommend programmes for extenson services and
research in the subject ;

(iv) to recommend organisation of seminars, refresher courses
and workshops to the Dean of the Faculty concerned;

V) to recommend programmes for experiments and research in
the courses of studies prescribed in the subject;

(vi) to recommend schemes for preparation and trandation for
books in the subject and suggest bibliography of books for
study;

(vii)  to frame and propose Regulations pertaining to the courses
of study and examination in the subject;

(viii) to review periodicdly the terminology current in the
subject; and

(ix) to exercise such other powers and duties as may be
prescribed by the Statutes.

A Board of Studies shdl meet a least twice during an academic
term as determined by the Ordinances.
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27. (@] There shdl be a Finance Committee.

2 The conditution of such committee, the term of office of its
members and the procedure to be followed by it shdl be such as
may be prescribed by the Statutes.

(3 The Finance Committee shal perform the following functions,
namely :-

@ to review the expenditure incurred by the University;

(b) to ensure proper utilization of the money by the University
according to the budget provisions;

(© to review the postion of financid resources of the
University;

(d) to formulate budget programmes;
® to recommend economy in administrative expenses;

® to perform such other functions relating to accounts and
audit of the revenue and expenditure of the University as
may be assigned to it by the Executive Council; and

(9 to advie the Executive Council in financid matters
whenever such advice is sought by the Executive Council.

28. Q) The Univerdsty shdl establish a Board of Universty Teeching and
Research, a Board of ExtraMurd Sudies, a Board for Hostds Management, a
Planning Board, a Board for Students Welfare and such other Boards as may be
prescribed by the Statutes.

2 The congtitution, powers and duties of each of the Boards
established under sub-section (1) shal be such as may be prescribed by the Statutes.

29. The condtitution, powers and duties of such other bodies as may be declared
by the Satutes to be the authorities of the University shdl be such as may be
prescribed by the Statutes.

9
CHAPTER V
STATUTES, ORDINANCES AND REGULATIONS

30. Subject to such conditions as may be prescribed by or under the provisions
of this Act, the Statutes may provide for dl or any of the following matters, namely

(@) conferment of honorary degrees,
(i) holding of convocations to confer degrees,
(iii) powers and duties of the officers of the University,

(iv) congtitution, powers and duties of the authorities of the University,
save as provided in this Act.

(V) inditution and maintenance by the University of departments,

ingtitutes of research or specidised studies, post-graduate centres in
affiliated colleges and hogtels,
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(vii)
(viii)
(ix)
)
(xi)
(xii)

(xii)
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acceptance and management of bequests, donaions and
endowments,

regiration of graduates and maintenance of register of registered
graduates,

procedure a meetings of the authorities of the University and for
the transaction of their business,

qudlifications of professors, readers, lecturers and teachers in
affiliated colleges and recognised institutions,

the maximum number of students to be admitted in a college,

to exercise such other powers and perform such other duties as may
be conferred or imposed on it by this Act or the Statutes,

auitéble and adequate physica faciliies such as buildings,
laboratories, library, books, equipments required for teaching and
research, hostels,

al matters which by this Act are to be or may be prescribed by the
Statutes.

The Statutes may be made by the Executive Council, or may be

amended, repedled or added to by the Executive Council in the manner hereinafter

provided.
@

The Executive Council may teke into condderation the draft of a

Statute either of its own motion or on a proposa by any other University authority.

©)
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Such draft shdl be considered by the Executive Council & its next
succeeding meeting. The Executive Council may approve such
draft and pass the Statute or may reect it or return it to the
concerned Universty authority for reconsderation either in whole
or in pat together with any amendment which the Executive
Council may suggest. After any draft so returned has been further
considered by the concerned University authority together with any
amendment suggested by the Executive Council, it shdl be again
presented to the Executive Council with the report of the concerned
Universty authority thereon and the Executive Council may then
ded with the draft in any manner it thinks fit.

Where a drdt of a Statute seeks to provide for academic matters or
matters relating to disci9pline of teachers or students, the Executive
Council shdl, before passing such Statute, consult the Academic
Council.

Where a Statute affects the powers or duties of any officer,
authority or Board of the University —

0] the Executive Council shdl, before proposing the draft of
such Statute ascertain and consider the views of the officer,
authority or Board concerned; and

@i the Executive Council, before passng any such Statute
taken into congderation of its own motion, shal ascertain
and congder the views of the officer, authority or Board
concerned.

Every Statute passed by the Executive Council shdl be presented to
the Chancellor who may give or withhold his assent thereto or refer
it back to the Executive Council for reconsideration.

No Statute passed by the Executive Council shdl have vadidity until
assented to by the Chancellor.
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34.

Subject to such conditions as may be prescribed by or under the provisons
of this Act, the Executive Council may make Ordinances to provide for dl or any of
the following matters, namely :-

0]
(i)
(ii)
(iv)
v)

(vi)
(vii)
(vii)

(ix)
)
(xi)

@

@

©)

@

)
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conditions under which students shall be admitted to courses of
studies for degrees, diplomas and other academic distinctions,

conditions governing the appointment and the duties of examiners,
conduct of examinations,
recognition of teachers of the University,

conditions of residence, conduct and discipline of the students of
the University,

recognition of hogtels,

ingoection of affilisted colleges, recognised inditutions, gpproved
ingtitutions and hostels,

rues to be observed and enforced by colleges and recognized
inditutions and approved inditutions in respect of transfer of
students,

mode of execution of contracts or agreements for, or on behaf of
the Universty,

al matters which, by this Act or the Statutes are to be or may be
provided for by the Ordinances, and

generaly al matters for which provison is in the opinion of the
Executive Council necessary for the exercise of the powers
conferred or the performances of the duties imposed upon the
Executive Council by this Act or the Statutes.

The Ordinances shdl be made by the Executive Coundil:

Provided that no Ordinance concerning the matters referred
to in clauses (i) to (viii) of section 32 or any other matter
connected with the maintenance of the standards of teaching and
examinations within the Universty shdl be made unless a draft of
the same has been proposed by the Academic Council.

The Executive Council shdl not have the power to amend any draft
proposed by the Academic Council under sub-section (1) but may
rgect it or return it to the Academic Council for reconsideration,
gther in whole or in part together with any amendment which the
Executive Council may suggest.

All Ordinances made by the Executive Council shdl, except as
provided by this Act, have effect from such date as it may direct.

The Academic Council and subject to the gpproval of the Academic
Council, each Faculty may make Regulations consstent with this
Act, the Statutes and the Ordinances providing for al matters which
by this Act, the Statutes or the Ordinances are to be provided for by
Regulations and for dl other matters solely concerning itsdlf.

Any authority of the Universty, specified in clauses (v) to (viii) of
section 15 may, subject to the gpprova of the Executive Council,
meke rules, consistent with this Act, the Statutes, Ordinances and
Regulations providing for al other matters solely concerning such
authority.

All Regulations made by the Academic Council or any Feculty and
al rules made by any Authority shdl have effect from such date as
the authority making the Regulations or rules may direct :
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Provided that a Regulation or a rule which involves

expenditure from the Universty Fund shdl not be effective until it
is gpproved by the Executive Council.

CHAPTER VI

AFFILIATION, RECOGNITION AND APPROVAL

(1) A college applying for effiliation to the University shdl send a letter of
gpplication to the Regidrar, not later than 31t March of the year preceding
the year in which the college is proposed to be started:

Provided that, on the recommendation of the Vice-Chancdlor, the
Executive Council may, if it is satisfied that there are specid reasons to do
so, after recording such reasons, entertain a letter of gpplication sent to the
Regidrar after 31st March.

2 A college gpplying for an dffiliation shal saisfy the Executive
Council and the Academic Council -

@

()

©

(d)

C

()

@

(h)

that the college will supply a need in the locdlity, having
regard to the type of education intended to be provided by
the college, the exiging provisons for the same type of
education made by other colleges in that locdity and the
suitability of the locdity where the college is to be
established;

that the college is to be under the management of regularly
condtituted governing body;

that the strength and qualifications of the teaching staff and
the conditions governing their tenure of office are such as
to make due provison in the courses of ingructions,
teaching or training to be undertaken by the college;

that there are or shdl be made suiteble and adequate
physicad facilities such as buildings, laboratories, library,
books, equipments required for teaching and research,
hostels, as may be prescribed in the Statute;

that due provison is made or shadl be made as far as
circumstances may permit, for the accommodation of the
Principd and other members of the teaching staff in or near
the college or the place provided for the residence of the
students;

that the financial resources of the college are such as to
make due provison for its continued maintenance and
efficient working;

that the college rules fixing the fees (if any) to be paid by
the students have not been so framed as to involve such
competition with any exiding college in the same
neighbourhood as would be injurious to the interest of the
education;

that for recruitment of the Principa and members of the
teaching staff of the college, there is a sdection committee
of the college which shdl include

@) in the case of recruitment of the Principd, a
representative of the University nominated by the
Vice Chancdlor, and
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(i) in the case of recruitment of a member of the
teaching staff of the college, a representative of the
Universty nominated by the Vice-Chancdlor and
the Head of the Department, if any, concerned with
the subject to be taught by such members :

Provided that nothing in this clause shal
agoply to a Government college, a college
maintained by Government or a college established
and adminigtered by minority based on rdigion or
language;

(i) that the college shal comply with the Statutes, Ordinances and
Regulations providing for conditions of service including sdary
scales and allowances of the teaching and other academic and
non-academic gaff of an effilisted college, not being a
Government college or a college mantaned by the
Government.

® such other conditions as may be prescribed in the Statutes
in accordance with the provisions of this Act.

The agpplication shdl contain an assurance that after the college is
dfiliaed, any transference of management and al changes in the
teaching staff and dl other changes which result in any of the
aforesad requirement not being fulfilled or continued to be fulfilled
shall be forthwith report to the Executive Council.

On receipt of a letter of application under sub-section (1), the
Executive Council shal —

@ direct a locd inquiry to be made by a competent person or
persons authorised by the Executive Council in this behaf
in respect of the matters referred to in sub-section (2) and
such other matters as may be deemed necessary and
rlevant ;

(b) make such further inquiry as may agppear to it to be
necessary;

(c) give due consderdtion to the request, if any, made by the
gpplicant for recondderation of any of the conditions
conveyed to him;

(d) record its opinion after consulting the Academic Council on
the question whether the application should be granted or
refused ether in whole or in part, stating the result of any
inquiry under clauses (a) and (b):

Providad that where the views of the Academic Council
with regard to the &ffiliation of a college are not acceptable
to the Executive Council, the Executive Council shdl refer
the matter again to the Academic Council, with or without
its comments, and the Academic Council ghdl
communicate again to the Executive Council its views with
regard to the ffiliation of the college.

The Regigrar shal submit the application and dl proceedings, if
any, of the Academic Council and the Executive Council relating
thereto to the State Government which shall after such inquiry as
may appear to it to be necessary, grant or refuse the application or

any part thereof.

Where the application or any part thereof is granted, the order of the
State Government shal specify the courses of the ingtructions in



respect of which the college is filiated and where the gppliation or
any pat thereof is refused, the grounds of such refusa shal be
recorded.

) As s00n as possible after the State Government makes its order, the
Regidgrar shdl submit to the Executive Council and the Academic
Council a full report regarding the gpplication, the action taken
thereon under sub-sections (4) to (6) and of al proceedings
connected therewith.

(8) An gpplication under sub-section (1) nmay be withdrawn at any time
before an order is made under sub-section (6).

9 Every college, not being a college established and administered by
a minority whether based on reigion or language which
immediately before the commencement of this Act was affiliated to
the Gujara Universty and is on such commencement &ffiliated to
the Universty shal as and when occasion first arises after such
commencement for recruitment of the Principa and the teachers of
the college, congtitute or reconditute its selection committee in
conformity with the requirements mentioned in clause (h) of sub-
section (2) as if the said college had been affiliated subject to the
condition in the said clause (h).

Extension 36. Where a college desires to add to the courses of ingtruction in respect of
of which it is affiliated, the procedure prescribed by section 35 shdll as far as ible
affiliation. be followed. pos3

Recognition 37. (M The Executive Council shall have the power, dter consultation with

of Academic Council, to recognise as a recognised inditution any
inditution ingtitution of research or specialised studies other than a college.

of research 2 An inditution which desires to have such recognition shal send a
and letter of application to the Regidrar and shdl give full information
specialised in the letter of goplication in respect of the following matters,
studies. namely :-

@ condtitution and personnel of the managing body ;

(b) subjects and courses in regard to which recognition is
sought;

(© accommodation, equipment, library faciliies and the
number of students for whom provison has been or is
proposed to be made ;

(d) the strength of the staff, their quaifications and sdaries and
the research work done by them,;

® fees levied or proposed to be levied and the financid
provison made for capita expenditure on buildings and
equipments and for the continued maintenance and efficient
working of the indtitution.

(3 Before taking the application into condderation, the Executive
Council may cdl for any further information which it may deem
necessary.

€] If the Executive Council decides to teke the application into
congderation, it may direct a loca inquiry to be made by a
competent person or persons authorised by it in this behdf. After
consdering the report made as a result of such locd inquiry and
making such further inquiry as may appear to it to be necessary, the
Executive Council shal, after obtaining the opinion of the
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Academic Council, grant or refuse the application or any part
thereof. Where the application or any part thereof is granted, the
Executive Council shdl specify the subjects and courses of
ingructions in respect of which the inditution is recognised and
make a report to that effect to the Academic Council at their next
succeeding meeting. Where the gpplication or any part thereof is
refused, the grounds of such refusal shall be stated.

The Executive Council shall have the power, after consultation with
the Academic Council, to approve an inditution as an "gpproved
inditution” for specialised dudies, laboratory work, internship,
research or academic work approved by the Academic Council,
under the guidance of a single qudified teacher.

An inditution which desires to have such gpprova shdl send a
letter of gpplication to the Registrar and shal give full information
in the letter of applicaion in respect of the following matters,
namely :-

@ the name, qualifications, experience and research work of
the teacher under whom approved work is to be done;

(b) the nature of work or the subjects for which work is
proposed to be done;

(© accommodation, equipment, library facilities, and the
number of students for whom provision has been made or is
proposed to be made ;

(d) fees levied or proposed to be levied and the financid
provison made for capita expenditure on buildings and
equipments and for the continued maintenance and efficient
working of the indtitution.

Before taking the application into condderation, the Executive
Councl may cdl for any further information which it may deem
necessary.

If the Executive Council decides to teke the applicaion into
condderation, it may direct a local inquiry to be made by a
competent person or persons authorised by it in this behalf. After
consdering the report made as a result of such locd inquiry and
making such further inquiry as may appear to it to be necessary, the
Executive Council shal, after obtaining the opinion of the
Academic Council, grant or refuse the application or any part
thereof.

Every dfilited college, recognised inditution and approved

ingtitution shall furnish such reports, returns and other information as the Executive
Council after consulting the Academic Council may require to engble it to judge the
efficiency of the college or ingtitution.

@
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On a direction by the Executive Council in that behdf, it shal be
the duty of the Ingpection Committee congtituted under section 57
to ingpect an affiliated college or, as the case may be, a recognised
or goproved inditution and to make a report to the Executive
Coundl.

The Executive Council shall cause every such college or ingitution
to be ingpected from time to time by the Ingpection Committee.

The Executive Council may cal upon any college or inditution so
ingpected to teke within a specified period, such action as may
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gppear to it to be necessary in respect of any of the matters referred
to in sub-section (2) of section 35 and sub-section (2) of section
37 or, as the case may be, sub-section (2) of section 38.

40. (@] Every dfilisted college and recognised or approved ingitution
shdl, in respect of the medium of ingtruction, teaching, training and examination
therein, comply with the provisons made in that behdf by this Act, and the
Statutes, Ordinances and Regulétions.

2 If any affilisted cdlege or recognised or gpproved inditution
contravenes the provisons of sub-section (1), then notwithstanding anything
contained in the other provisions of this Act —

@ the rights conferred on such college or inditution by the
affiliation, recognition, or approval shal stand withdrawn from the date of such
contravention ; and

(b) such college or inditution shal cease to be an efiliated
college or recognised or approved inditution for the
purposes of this Act.

(3 If any dfilited college or recognised or approved inditution
affected by sub-section (2), raises any dispute as to the withdrawal
of its rights of affiliation or recognition or agpprova, then such
dispute shdl be referred to the State Government and the State
Government shall decide the disoute and its decision shal be find.

41. (1) The rights conferred on a college by affiliation may be withdrawn in
whole or in part or modified if the college has failed to carry out any of the
provisons of sub-section (2) of section 35 or the college has failed to
observe any of the conditions of its affiliation or the college is conducted in
amanner which is prejudicial to the interests of education.

2 A moation for the withdrawa or the modification of such rights shall
be initiated only in the Executive Council. The member of the
Executive Council who intends to move such a motion shdl give
notice of it and shall state in writing the grounds on which it is
mede

(3 Before teking the said motion into condderation, the Executive
Council shdl send a copy of the notice and written Statement
mentioned in sub-section (2) to the Principd of the college
concerned together with an intimation that any representation in
writing submitted within a period specified in such intimation on
behaf of the college will be considered by the Executive Council:

Provided that the period so specified may, if necessary, be
extended by the Executive Council.

4 On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Executive Council, after
considering the notice of mation, statement and representation, and
after such inspection by any competent person or persons
authorised by the Executive Council in this behaf, and such further
inquiry as may appear to it to be necessary and after consulting the
Academic Council, shdl record its opinion in the matter:

Provided that where the views of the Academic Council
with regard to the withdrawd or modification of the rights
conferred by affiliation are not acceptable to the Executive Council,
the Executive Council shal, before passng such resolution, refer
the mater again to the Academic Council, with or without its
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comments and the Academic Council shdl communicate again to
the Executive Council its views in the matter.

The Regigtrar shall submit the proposd and dl proceedings, if any,
of the Academic Council and the Executive Council rdaing
thereto, to the State Government which, after such further inquiry,
if any, as may appear to it to be necessary, shal make such order as
it deems fit, and communicate the same to the Executive Council.

Where by an order made under sub-section (5), the rights conferred
on any college by ffiligtion are withdrawn in wiole or in part or
modified, the grounds for such withdrawa or modification shal be
stated in the order.

The Executive Council may, on recommendation of the Academic
Council, recommend to the State Government withholding or
reduction of a grant to an afiliated college which, on a report by an
Inspection Committee or otherwise, is found making persistent
default in carrying out the conditions of affiliation.

The rights conferred on an inditution by recognition may be
withdrawn or suspended for any period if the inditution has failed
to observe any of the conditions of its recognition or the ingtitution
is conducted in a manner which is prgudicid to the interest of
education.

A motion for such withdrawd or sugpension shdl be initiated only
in the Executive Council. The member of the Executive Council
who intends to move such a motion shdl give notice of it and shdl
gtate in writing the grounds on which it is made.

Before teking the sad motion into condderation, the Executive
Council shdl send a copy of the notice and written Statement
mentioned in sub-section (2) to the head of the inditution
concerned, together with an intimation that any representation in
writing submitted within a period specified in the intimation on
behdf of the inditution will be conddered by the Executive
Coundil:

Provided that the period so specified may, if necessary, be
extended by the Executive Council.

On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Executive Council, after
considering the notice of motion, statement and representation and
after such ingpection by any competent person or persons
authorised by the Executive Council in this behdf and after such
further inquiry as may appear to it to be necessary, and after
consulting the Academic Council, may by a resolution withdraw or
suspend recognition.

The right conferred on an inditution by gpprova may be withdrawn
or suspended for any period by the Executive Council if the
ingtitution has failed to ohserve any condition of its gpprova or the
work assigned to it is conducted in a manner which is prgudicid to
the interest of education, or the teacher recognised by the
University leaves the indtitution.

Before making an order under sub-section (1) in respect of any
gpproved inditution, the Executive Council shdl, by notice in
writing, cal upon the inditution to show cause within one month
from the date of the receipt of the notice by it, why such an order
should not be made. The period so given for showing the cause
may, if necessary, be extended by the Executive Council.



(3 On recept of the explanation, if any, made by the inditution in
reply to the notice, and where no such reply is received, on the
expiry of the period referred to in sub-section (2), the Executive
Council shall, after consulting the Academic Council and after such
inquiry, if any, as may appear to it to be necessary, decide whether
the gpproval should be withdrawn, modified, or, as the case may be,
suspended and make an order accordingly.

CHAPTER VII

AUTONOMOUS COLLEGES, AUTONOMOUSINSTITUTIONSAND
AUTONOMOUSUNIVERSITY DEPARTMENTS

Conferment of 44. (1) Any dffiliated college or University college or recognised indtitution or a

autonomy on University Department may, by a letter addressed to the Regidtrar, apply to
colleges, etc. in the Executive Council to alow the college, inditution or, as the case may
certain ’ be, Department to enjoy autonomy in the matters of admisson of students,

precribing the courses of dudies, imparting ingtructions and training,
holding of examinations and the powers to make necessary rules for the
purpose (hereinafter referred to as "the specified matters').

matters.

2 Either on receipt of a letter of gpplication under sub-section (1) or
where it gppears to the Executive Council that the standards of
education in any affilialed college or Universty college or
recognised inditution or University Depatment ae so developed
that it would be in the interest of education to alow the college,
inditution or depatment to enjoy autonomy in the gpecified
matters, on its own motion, the Executive Council shdl -

@ for the purpose of satisfying itsalf whether the standards of
education in such college, inditution or department are o
developed that it would be in the interest of education to
dlow the college, inditution or depatment to enjoy
autonomy in the specified matters -

@) direct a locad enquiry to be made by sich body of
persons authorised by the Executive Council in this
behdf out of whom a least one person shdl be a
representative of  the  Universty  Grants
Commission; and

(i) make such further inquiry as may appear to it to be
necessary;

(b) after conaulting the Academic council on the quegtion
whether the college, inditution or department should be
dlowed to enjoy autonomy in the specified matters and
gating the result of the inquiry under clause (a) record its
opinion on that question.

(3 The Regigrar shdl thereupon submit proposas for conferring such
autonomy on such college, inditution or department and dl
proceedings, if any, of the Academic Council, and the Executive
Council relating thereto, to the State Government.

(€] On receipt of the proposds and proceedngs under sub-
section (3), the State Government, after such inquiry as may appear
to it to be necessary, may sanction the proposas or reect the
proposals.



Standing
Committee.

Autonomous
college, etc. to
furnish
reports, etc.
and inspection
of such
colleges, etc.

Withdrawal of
power of
autonomous

college, etc.

©)

©)

™

45. ()

Where the State Government sanctions the proposdls, it shall by an
order published in the Official Gazette, confer on the college,
inditution or department specified in the proposds, power to
regulate the admission of students to the college, indtitution or, as
the case may be, the department, prescribing the course of studies
in the cdlege, inditution or depatment, the imparting of
ingructions, teaching and training in the course of dudies, the
holding of examinaions and such other powers as may have been
specified in the proposds.

A college, recognised inditution or Universty Department
exercisng the powers under sub-section (5) shdl be cdled an
autonomous college, autonomous recognised inditution or, as the
case may be, autonomous University Department.

In the case of an autonomous college, autonomous recognised
inditution or autonomous Universty Department, the University
shdl continue to exercise generd supervison over such college,
ingtitution or department and to confer degrees on the students of
the college, inditution or department passng any examination
qudifying for any degree of the Universty.

For the purpose of enabling it to exercise the power conferred on

it under section 44, an autonomous college, autonomous recognised ingtitution or

autonomous Universty Depatment  shdl

gopoint a Standing Committee

congsting of such members, including the Chairperson, as may be prescribed by

@
(€©)
46. ()
@
47. ()

the Statutes.

The Standing Committee shdl exercise such of the powers of the
college, inditution or department under section 44, as the college
ingtitution or department may delegatetoit.

The Standing Committee may gppoint a specid committee or
committees for the purpose of exercisng such powers and
performing such functions of an authority of the University other
than the Court, the Executive Council and the Academic Coundil, in
relation to the college, inditution or depatment as the Standing
Committee may, subject to such conditions as it thinks fit to
impose, assign to it or them.

Every autonomous college, inditution or department shdl furnish
such reports, returns and other information as the Executive
Council may require to enable it to judge the efficiency of the
college, inditution or department.

The Executive Council shal cause every autonomous college,
ingtitution or department to be inspected from time to time by the
Ingpection Committee referred to in section 57 or by one or more
competent persons authorised by it in this behalf.

Where in respect of an autonomous college, inditution or
department, the Executive Council is of opinion that the efficiency
of the college, ingtitution or department has so deteriorated that in
the interest of education, it is necessary to withdraw the powers
conferred on the college, inditution or department under section 44,
the Executive Council shdl send an intimation to that effect to the
Principd of the college, or head of the inditution or department
gating that any explanation in writing submitted within the period
specified in the intimation on behaf of the college, inditution or
department will be considered by the Executive Council:

Provided that the period so specified may, if, necessary be
extended by the Executive Council.
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On receipt of the explanation or on the expiry of the period referred
to in sub-section (1), the Executive Council, after considering the
explanation, if any, and after such inspection by a competent
person or persons authorised by the Executive Council in this
behdf and such further inquiry as may appear to it to be necessary
and after consulting the Academic Council, shal pass a resolution
recommending the withdrawa of powers conferred under section
44:

Provided that no resolution of the Executive Council
recommending the withdrawal of the powers conferred under
section 44, shdl be deemed to have been passed by it unless the
resolution has obtained the support of two-thirds of the members
present at the meeting of the Executive Council, such magority
comprising not less than one half of the members of the Executive
Coundil.

The Regidrar shdl submit the proposa and al proceedings, if any,
of the Academic Council and the Executive Council reating
thereto, to the State Government which, after such further inquiry,
if any, as may appear to it to be necessary, shal make such order as
it deems fit and communicate it to the Executive Council.

Where in the case of an autonomous college, autonomous
recognised inditution or autonomous University Department, the
rights conferred under section 44 are withdrawn by an order made
under sub-section (3), the college, indtitution, or, as the case may
be, the department shdl cease to be an autonomous college,
ingtitution or department from the date specified in the order.

CHAPTER VI1I

ORGANISATION WITHIN THE UNIVERSITY AREA FOR

4. (1

@

©)

POST - GRADUATE TEACHING

Within the University area dl post-graduate instruction, teaching and
training in such subjects as may be prescribed by the Statutes shall
be conducted by the Universty or subject to the control of the
Universty by such effiliated colleges or ingtitutions as may be
prescribed by the Statutes.

All pogt-graduate Departments shdl ordinarily be located at the
headquarters of the University. However, the University may locate
any of such depatments a a place or places outside its
headquarters.

The Universty may mantain University centres a places other
than the headquarters of the Universty on such terms and
conditions as may be prescribed by the Statutes and Ordinances.

49, The relaions of the affiliated colleges, University colleges and recognised
or approved inditutions within the University area shal be governed by the Statutes
to be made in that behdf, and such Statutes shdl provide in particular for the
exercise by the University of the following powers in respect of the affiliated degree
colleges and recognised indtitutions, namely-

(i)

to lay down minimum educaiona qudifications for the different
classes of teachers and tutorid staff employed by such colleges and
ingtitutions and the conditions of their service;



Qualifications
for enrolment
of studentsof
theUniversity.

50.

(i to approve the appointments of the teachers made by such colleges
and inditutions;

(i) to require each such college and inditutions to contribute a
prescribed quota of recognised teachers in any subject for teaching
on behdf of the University;

(iv) to co-ordinate and regulate the facilities provided and expenditure
incurred by such colleges and inditutions in regard to libraries,
laboratories and other equipments for teaching and research;

v) to require such colleges and indtitutions, when necessary, to confine
the enrolment of students to certain subjects ;

(vi) to levy contributions from such colleges and inditutions and make
grantsto them; and

(vii)  to require satisfactory arrangements for tutoria and similar other
work in such colleges and inditutions and to inspect such
arrangements from time to time:

Provided that a degree college or recognised inditution shdl
supplement such teaching by tutorid or other inditution, teaching or
training in a manner to be prescribed by the Regulations to be made by the
Academic Council.

CHAPTER 1IX

ENROLMENT AND DEGREES

No student shal be enrolled as a student of the University unless he has
passed -

(@) the Higher Secondary School Certificate Examination conducted by
the Gujarat Secondary and Higher Secondary Education Board in such

subjects and with such standards of attainment as may be prescribed by the
Statutes, or

(i) the entrance examination, if any, which may be indituted by the
Universty with the consent of the State Government and held in such
subjects and in such manner as may be prescribed by the Statutes, or

(iii) any other examination prescribed as equivaent to the examinations
referred to in clauses (i) and (i),

and possess such further qudifications, if any, as may be prescribed by the
Statutes :

Provided that a student who has passed the Secondary School Certificate

Examination in the tenth standard conducted by the Gujarat Secondary and Higher
Secondary Education Board in such subjects and with such standards of attainment
as may be prescribed by the Statutes or any other examination prescribed as
equivdent to the aforesaid examination may be enrolled as a dudent of the
University for the purpose of such diploma courses as may be prescribed by the

Statutes.

Explanation- In this section, "Higher Secondary School Certificate Examination”
means the examination of the sudentsin the twelfth standard.
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51. (@] Every student of the Universty shall reside under such conditions

as may be prescribed by the Ordinances.

2 The Universty shdl, as far as may be, provide to the students of the
Universty resdentid accommodation in hogels of the Universty
in accordance with the provisions made by the Ordinances.

52. The Executive Council may, on the recommendetion of the Academic
Council, inditute and confer such degrees, diplomas and other academic
digtinctions as may be prescribed by the Statutes.

53. If, on the recommendation of the Academic Council, not less than two
thirds of the members of the Executive Council recommended that an honorary
degree, or other academic digtinction be conferred on any person on the ground that
he is in their opinion, by reason of eminent podtion and attainments a fit and
proper person to receive such degree or other academic distinction and when their
recommendation is supported by a magjority of not less than twothirds of the
members of the Court present at a meeting of the Court, such mgority comprising
not less than one hdf of the members of the Court and the recommendation is
confirmed by the Chancellor, the Executive Council may confer on such person the
honorary degree or other academic digtinction so recommended without requiring
him to undergo any examination.

54. Q The Chancellor may, on the recommendation of the Executive
Council and of the Court supported by a mgority of not less than
two-thirds of the members of each body present at its meeting, such
majority comprising not less than one half of the members of each
body, remove the name of any person from the register of graduates
or withdraw from any person a diploma or degree if he has been
convicted by a court of law of any offence which in the opinion of
the Executive Council and the court is a serious offence involving
mora turpitude or if he has been guilty of scandalous conduct.

2 No action under this section shadl be taken unless the person
concerned is given an opportunity to be heard in his defence in the
manner prescribed by the Statutes.

CHAPTER X
COMMITTEES

55. (0] There shdl be committees for sdection of different classes of full-
time teachers of the University including tutors and demongtrators.

2 No person shal be appointed as full time teacher of the University
except on the recommendation of the committee.

(3 The congtitutions of such committeg, the term of office of its
members and the procedure to be followed by it shal be such as
may be prescribed by the Statutes.

56. @ There shall be formed every year a committee for each faculty, for
the purpose of drawing up the list for gppointments to University examinership,
consigting of -

@) the Pro-Vice Chancdllor, Ex-officio Chairperson,
(i) the Dean of the concerned Facullty,
(iii) the Chairperson of the Board of Studies, and

(@iv) two members of the Board of studies nominated by the
ViceChancellor for the year.



2 The lig of examiners prepared by the committee shal be placed
through the Academic Council before the Vice
Chancdlor for his gpprovd who may either gpprove or modify the
same for the reasons to be recorded in writing.

(3 The procedure to be followed by the committee shal be such as

may be prescribed by the Statutes.
Inspection 57. There shall be an Inspection Committee condising of the Pro-Vice
Committee. Chancdlor or any other person nominated by the ViceChancdlor as the

Chairperson and such other members as may be appointed by the Executive Council
in accordance with the Statutes.

College 58. D There shdl be a College Development Committee for the purpose

Development of development of colleges in the University area

Committee. %) The congtitution of such committee, the term of office of its
members and the procedure to be followed by it shal be such as
may be prescribed by the Statutes.

Joint 59. @ There shal be condituted as many joint consultative committees as

Consultative for the purpose of promoting welfare of members of non-teaching

Committee. daff of the Universty, dfiliatled colleges and recognised

indtitutions as may be deemed necessary by the University.

2 The condtitution of every such committee, the term of office of its
members and its powers and functions shal be such as may be

prescribed by the Statutes.
Library and 60. (1) There shdl be a Library Committee for administering, organising and
Purchase maintaining the libraries and library services of the University.
Committee. (2 There shdl be Purchase Committee for deding with al maters

pertaining to dl purchases of the University in respect of such items
where individual cost of each item exceeds rupees one lakh & atime.

(3) The condtitution of every such committee, the term of office of its
members and its powers and functions shdl be such as may be

prescribed by the Statutes.
Other 61. D Any of the authorities of the University referred to in section 15
Committees. may from time to time gppoint such other committees consisting of

such persons from amongst its members as the authority thinks fit
and may refer or entrust, to any such committee for inquiry and
report or for opinion any of the matters dedt with by the authority
and may a any time discontinue or ater the conditution of any
such committee.

)] Notwithstanding anything contained in this Act, but subject to the
approva of the gppointing authority, it shal be lawful for a
committee gppointed under sub-section (1) to co-opt such
number of persons who are not members of the appointing authority
asitsmembers asit thinksfit.

CHAPTER XI
FINANCE
Univer sity 62. (1) The Universty shdl establish a fund to be cdled the University
Fund. Fund.
)] The following shal form part of, or be pad into, the Universty
Fund -

@ any contribution or grant by the State Government, the
Union Government, or the University Grants Commission;
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(b) The income of the Universty from al sources including
income from fees and charges;

© bequests, donations, endowments and other grants, if any;

(d) any sum borrowed from the banks with the permission of
the State Government ;

(3 The Universty Fund shdl be kept in any Scheduled Bank as
defined in the Reserve Bank of India Act, 1934, or in a Co-operative Bank
approved by the State Government for the purpose or invested in securities
authorised by the Indian Trust Act, 1882, at the discretion of the Executive
Coundil.
63. @ The annua accounts of the University shal be prepared under the
direction of the Executive Council and shal be submitted to the
State Government for audit.

2 The Executive Council shdl, after the accounts are audited, submit

a copy thereof adongwith a copy of the audit report to the Court and
to the State Government.

(3 The Executive Council shdl, having regard to the Government
grants that are likely to be available, prepare before such date as
may be prescribed by the Statutes, the financid esimates for the
ensuing year.

€] The annua accounts shal be considered by the Court at its annua
meseting and the Court may pass resolutions with reference thereto
and communicate the same to the Executive Council which shdl
take them into condderation and take such action thereon as it
thinks fit, and finaly adopt the accounts. The Executive Council
shdl inform the Court at its next meeting of the action teken by it or
if no action is taken, the reasons for taking no action.

64. The anud report of the University shal be prepared under the direction of
the Executive Council and shall be submitted to the Court on or before such date as
may be prescribed by the Statutes and shdl be considered by the Court at the annud
meeting. The Court may pass resolutions thereon and communicate the same to the
Executive Council which may take such action as it thinks fit, and the Executive
Council shdl inform the Court at its next meeting of the action taken by it or if no
action is taken, the reasons for taking no action.

CHAPTER XIlI
SUPPLEMENTARY PROVISIONS

65. Save as otherwise provided by or under this Act, every sdaried officer and
teacher of the University shal be appointed under a written contract. The contract
shdl be lodged with the Regigrar of the Universty and a copy thereof shdl be
furnished to the officer or teacher concerned.

66. In the matter of appointment of persons in the service of the Univarsity, the
Universty shdl follow the provisons made by the State Government from time to
time for the resarvation of appointments and posts in favour of Scheduled Castes,
Scheduled Tribes and Other Backward Classes in the services under the State
Government.

[l of 1934.

2 of
1882.
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67. Every officer and employee of the Universty shdl be deemed to be a
public servant within the meaning of section 21 of the Indian Pend Code.

Explanation.- For the purpose of this section, any person who is appointed by the
University for a specified period or for a specified work of the University, or who
receives any remuneration by way of compensatory alowance or fee for any work
done from the University Fund shal be deemed to be an officer @ employee of the
Universty while he is performing, and in relaion to dl matters rdaable to the
performance of, the duties and functions connected with such appointment or work.

68. Q No member of the teaching and other academic and non-teaching
daff of a recognised or gpproved inditution shdl be dismissed or removed or
reduced in rank except after an inquiry in which he has been informed of the
charges againg him and given a reasonable opportunity of being heard in respect of
those charges and until -

@ he has been given a reasonable opportunity of making
representation on any such pendty proposed to be inflicted
on him, and

(b) the pendty to be inflicted on him is approved by the Vice
Chancellor or any other officer of the University authorised
by the Vice-Chancdllor in this behdlf.

(2 No termination of service of such member not amounting to his
dismissa or remova faling under sub-section (1) shdl be valid unless-

(@ bhe has been given a reasonable opportunity of showing cause
againg the proposed termination; and

(b) such termination is agpproved by the Vice-Chancdlor or any
officer of the Universty authorised by the Vice-Chancdlor in
this behdf:

Provided that nothing in this sub-section shdl apply to any person
who is gppointed for purely temporary period only.

69. Any dispute arising out of a contract between the University and any officer
or teecher of the Universty shdl, on the request of the offic er or teacher concerned,
be referred to a Tribund of Arbitration consisting of one member gppointed by the
Executive Council, one member nominated by the officer or teacher concerned and
an Umpire gppointed by the Chancellor. The decison of the Tribund shdl be find
and no suit shdl lie in any civil court in respect of the matter decided by the
Tribund. Every such request shdl be deemed to be submission to arbitration upon
the terms of this section within the meaning of the Arbitration and Conciliation Act,
1996, and the provisions of that Act shdl apply accordingly.

70. (1) Any dispute between the governing body and any member of the teaching,
other academic and non-teaching staff of recognised or gpproved ingtitution which
is connected with the conditions of service of such member, shal, on a request of
the governing body or of the member concerned be referred to a Tribuna of
Arbitraion consiging of one member nominated by the governing body of the
recognized or agpproved inditution, one member nominated by the member
concerned and an Umpire gppointed by the Vice-Chancdllor.

(2) The provisons of section 69 shdl there upon mutatis mutandis apply to such
request and the decision that may be given by such Tribunal.

71. The Univerdity shall make provisions for the benefit of its officers, teachers
and other servants in such matters as insurance, pension, provident fund or other
benefits as it may deem fit, in such manner and subject to such conditions as may be
prescribed by the Statutes.
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72. (@] The governing body of any affiliated college and of a recognised
indtitution shall make adequate provisons for the benefit of the members of
the teaching and of other academic and nonteaching staff of such college or
inditution in matters of insurance, pension and provident fund or for other
benefits.

2 The subscription of a member of a teaching dtaff and of other
academic and nonrteeching staff of an affiliated college or of a recognised
indtitution towards his provident fund and the contribution, if any, of the
college or, as the case may be, of the inditution towards the fund shall be
deposited in such manner and within such time as may be prescribed by the
Satutes, in a Scheduled Bank as defined in the Resarve Bank of India Act,
1934, or in a Co-operative Bank as defined in the Gujarat Co-operative
Societies Act, 1961, approved by the State Government for such purpose.

73. (@] Where the University has established a provident fund for the
benefit of its officers, teachers and othe servants under section 71 such
fund shal, notwithstanding anything contained in any law for the time
being in force, be deposited in the State Government treasury in accordance
with such direction as the State Government may, from time to time, by an
order in writing give, and thereupon -

0] the subscriber to the fund shall be entitled to interest on the
baance in his provident fund account a the same rate at
which the State Government servant is for the time being
entitled to on the balance in his provident fund account, and

(i) the rules for the time being in force rdating to the limits of
withdrawas from the provident fund as gpplicable to such
Government servant shall, so far as may be , apply to the
subscriber.

2 Nothing in this section shal apply to a Provident Fund established
by the Universty to which the Employee's Provident Funds and
Miscellaneous Provisions Act, 1952 gpplies.

74. Every dection to any authority of the University made under this Act shdl
be made according to the system of proportiona representation by means of a single
transferable vote by balot in such manner as may be prescribed by the Statutes.

75. @ Any member of any authority or body of the Universty may resign
his office by letter addressed the Vice-Chancdlor through the Regisrar and the
resgnation shall take effect on its acceptance by the ViceChancdlor or on the
expiry of thirty days from the date of receipt of the letter by the Vice-Chancelor
whichever event occurs eerlier.

2 Any member of any authority or body of the University shal cease to be a
member on his being convicted by a court of law of an offence which, in the
opinion of the Executive Council, involves mord turpitude.

76. When any vacancy occurs in the office of a member (other than an ex
officio member) of any authority or other body of the Universty before the expiry
of the term of office of such member, the vacancy shal be filled up, as soon as
conveniently may be, by the eection, nomination, appointment or co-option, as the
cae may be, of a member who shdl hold office so long only as the member in
whose place he has been dected, nominated, appointed or co-opted, would have
hed it, if the vacancy had not occurred:

Provided that, if the vacancy be of an dected member of the Court and
occurs within six months preceding the date on which the term of office of such
member expires, the vacancy shal not befilled.

11 of 1934.
Guj. X of
1962.

X of 1952.
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77. No act or proceeding of any authority or other body of the University shdl
be invalidated merely by reason of any vacancy in its membership.

78. Where any question arises asto -

(@] the interpretation of any provison of this Act, or of any Staiute,
Ordinance, Regulation or rule, or

)] whether a person has been duly dected or appointed as, or is
entitted to be or ceases to be entitled to be, a member of any
authority or other body of the University-

@ it may be referred to the State Government if it relates to a
matter specified in clause (1), and

(b) it shall be referred to the State Government if -
@) it relates to a matter specified in clause (2), or

(i if twenty members of the Court so require,
irrespective of whether it relates to a matter specified
in clause (1) or clause (2); and

the State Government shdl after making such inquiry as it
deems fit (including giving an opportunity of being heard
where necessary) decide the question and its decision shal be
find.

79. All acts and orders in good faith done and passed by the University or any
of its authorities, bodies or officers shal be find and no suit shal be indituted
againg or damage or compensation claimed from, the University or its authorities,
bodies or officers for anything purporting to be done in pursuance of this Act and
the Statutes, Ordinances, Regulations and Rules framed thereunder.

80. Nothing contained in sections 65, 68, 70 and 72 shal apply to a college or
ingtitution owned or maintained by the Government.

CHAPTER XIlI

TRANSI TORY PROVISIONS

81. Notwithstanding anything contained in this Act, every employee of a
college dffiliated to this University who is holding office (whether teaching or non
teaching) of Gujarat University immediately before the commencement of this Act
shdl continue to hold office on the same terms and conditions as were gpplicable to
him immediately before such date, and exercise such powers and perform such
duties as are conferred on them by or under this Act.

82. Notwithstanding anything contained in this Act or the Statutes, Ordinances
and Regulations made thereunder, any sudent of a college dffilisted to this
Universty who, immediately before the date on which section 5 comes into force
was studying or was dligible for any examination of the Gujarat University, shal be
permitted to complete his course in preparation therefore, and the University shall
provide for such period and in such manner as may be prescribed by the Statutes for
the ingtruction, teaching, training and examinaion of such students in accordance
with the courses of studies of the Gujarat University.
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83. Notwithstanding anything contained in section 10, the firgt Vice-Chancelor
shdl be appointed by the State Government as soon as precticable after the
commencement of this Act for a period not exceeding three years and on such terms
and conditions as the State Government thinksfit.

84. Where as soon as practicable after the commencement of this Act, the State
Government decides to fill the office of the Pro-ViceChancdlor, it shdl,
notwithstanding anything contained in section 12, appoint the first Pro-Vice
Chancdlor for the period for which the first Vice Chancdlor is gppointed under
section 83 and on such terms and conditions as the State Government thinks fit.

85. Notwithstanding anything contained in section 13, the first Registrar shal
be appointed by the State Government as soon as practicable after the
commencement of this Act for a period of not exceeding three years and on such
terms and conditions as the State Government thinks fit.

86. @ It shdl be the duty of the first Vice-Chancelor -

@ to give recognition to inditutions, if any, as far as possible
consistent with the provisions of section 37 ; and

(b) to make arrangements for condituting the Court, the
Executive Council, the Academic Council and other
authorities of the Univerdty within sx months &fter the
date of his gppointment or such longer period not exceeding
one year as the State Government may, by notification in
the Official Gazette, direct.

2 The first Vice-Chancedllor shal, with the assstance of the Advisory
Committee condgting of not more than fifteen members nominated

by the State Government, -

@ subject to the provisions of this Act, and the approva of the
Chancdllor -
() make provisona = Statutes necessary  for

condtituting the aforesaid authorities and regulating
the procedure at their meetings and the transaction
of their business,

(ii) draw up rules, that may be necessary for regulating
the method of elections to the aforesaid authorities,

(b) frame the first Statutes, Ordinances and Regulations under
this Act and submit them for confirmation to the respective
authorities when they commence to exercise their
functions.

(3 The authorities congtituted under sub-section (1) shall commence to
exercise their functions on such date or dates as the State
Government may, by natification inthe Official Gazette direct.

€] The Statutes, Ordinances and Regulations framed by the first Vice
Chancellor shal, wren confirmed by the respective authorities, be
published in the Official Gazette

At any time after the commencement of this Act, until such time as
the authorities of the University shal commence to exercise their
functions-

@ any officer of the University may be appointed by the Vice
Chancdlor with the previous sanction of the Chancellor,

87. ()
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(b) till the Executive Council is condtituted, the teachers of the
University may be appointed by the Advisory Committee
referred to in sub-section (2) of section 86 with the
gpprova of the Chancdlor on the recommendation of the
Sdection Committee consisting of the following persons,

namely :-
(i) the ViceChancdlor,
(i) anominee of the Chancellor,

(iii) three experts to be appointed out of a pand of
experts drawn by the Advisory Committee.

(2) Any appointment made under sub-section (1) shall be for such period not
exceeding three years and on such terms and conditions as the appointing
authority thinksfit:

Provided that no such appointment shdl be made until

financia provison has been made therefor.

88. The first ViceChancdlor gppointed under section 83 shdl have powers
until the Executive Council commences to exercise its functions -

@

(b)

(©

@

®©
(f)

with the previous gpprova of the Chancdlor, to make additiond
Statutes to provide for any matter not provided for by the first
Statutes;

to conditute provisona authorities and bodies and on their
recommendations to make rules providing for the conduct of the
work of the University;

subject to the control of the State Government, to make such
financia arrangements as may be necessary to enable this Act, or
any part thereof, to be brought into force;

with the sanction of the Chancdlor, to make for a period not
exceeding three years, such appointments as may be necessary to
enable this Act or any part thereof, to be brought into force;

to appoint any committee as he may thinks fit, to discharge such of
its functions as he may direct; and

generdly to exercise dl or any of the powers conferred on the
Executive Council by or under the provisions of this Act.

89. If any difficulty arises in giving effect to the provisons of this Act, the
State Government may, by an order published in the Official Gazette, make such
provisions not inconsstent with the provisons of this Act, as appear to be necessary
or expedient for removing the difficulty:

Provided that no such order shall be made under this section after the expiry
of three years from the commencement of this Act.

90. In the Gujarat University Act, 1949, in Schedule |, the entry at serid
number 8 shdl be deleted.

SCHEDULE
(See section 2 (18))

Kachchh Didtrict.

Bom. L
of 1949.



